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fully under the control of the Sikkim police.
Adequate security arrangements already
existed at the Monastery because of the
forty-nine-day prayer meeting going on
there. 1 will cut it short. We condemn
rightly when our Constitution is burnt in
protest and we tell the extremists in Punjab
and Kashmir that we are prepared to talk
to them as long as they stick within the
framework of the Constitution. Now, what
message are we going to give today to
them when we ourselves violated the
Constitution ? No only the Constitution, Sir,
our armed personnel entered, on the pretext
of protecting the Lama, into the inner
chapel of our Monastery at Rumtek. The
people of Sikkim were so agitated that they
called a total bandh throughout the State
and they lifted the bandh only when the
army was withdrawn. This is not the type
of message we should give to the peace-
loving people of Sikkim. Through you, Sir,
1 demand that a full enquiry should be
conducted into the incident and those who
are found guilty should be taken to task,
It is tog serious a matter to be treated
casually. It concerns the Centre-State
relations and it concerns the Constitution
of India which we as MPs have sworn to
protect. 1 have a lot to say but due to
paucity of time I cannot do so.

SHRIMATI KAMLA SINHA (Bihar) :
This is a very serious matter. The north-
eastern States should not be treated like
this,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : The House has to
take up the statement of the hon. Home
Minister. But there are two special men-
tions left. If the House agrees, we can com-
plete the special mentions and then take up
the statement of the Home Minister.

SOME HON. MEMBERS: No. First, we
should take up the statement of the Home
Minister.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : All right.
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Ram Janmabhoomi-Babii Masjid lssue.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B? CHAVAN) : Mr. Vice-Chair-
man, Sir, some ilhportant developments
have taken place recently in regard to the
Ram Janmabhoomi-Bari Masjid Issue.

From December, 1991 onwards, several
of the security installations in the Ram
Janmabhoomi-Babri Masjid complex havt
been dismantled and some of the other
security arrangements have reportedly not
been working satisfactorily. The possible
adverse effect of these developments on the
security of the Ram Janmabhoomi-Babri
Masjid structure have been brought to the
notice of the State Government from time
to time. The State Government was also
requested to consider implementing the
recommendations contained in a comprehen-
sive security plan prepared by a team of
Central experts. The Chief Minister recently
assured me about the adequacy of the
security arrangements.

The State authorities have constructed a
wall enclosing a large area around the Ram
Janmabhoomi-Babri Masjid. The Chief
Minister has informed that the wall was
being built in accordance with the recom-
mendations of the Central expert team.
However, the constructed wall is at a much
greater distance from the disputed structure
than the one recommended by the Central
team and, as of now, there is little evidence
that the additional security features are also
being installed.

In March 1992, the State Government
undertook demolition of additional struc-
tures in the RJB-BM complex leaving
reportedly only the Sitakoop, shila nyas
site, VHP’s Kirtan Chabutra and a portion
of the Sakshi Gopal Temple. Along with
the demolition, extensive digging and level-
ling operations were also commenced. These
operations have led to apprehensions in the
minds of many people regarding their
possible effect on the strength and safety of
the disputed structure. We took up the
matter with the State Government who
have ensured that these would have no
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adverse eﬁ't-;ct on the structure. Reportedly
the digging,. levelling and other work is
still continuing.

. Following the invitation given by the
Chief Minister of U.P. in the meeting of
the National Integration Council on 2nd
Nevember, 1991, a decision was taken to
send a delegation comprising members of
the Standing Committee of the NIC and
Parliament to Visit Ayodhya, This delega-
tion visited Ayodhya on 7th April, 1992
and its report has been circulated to the
Honourable Members of Parliament.

The Ram Janmabhoomi-Babri Masjid
issue continues to be the subject of a num-
ber of Court cases pending before the
Lucknow bench of the Allahabad High
Court. These include the original title suits,
writ petitions challenging the land acquisi-
tion done by the State Government, cer-
tain civil, miscellaneous applications, and
» recent petition seeking for a direction to
the State of Uttar Pradesh to stop digging
on the land acquired by it in the light of
the possible danger to the disputed structure.
Further, before the Supreme Court, two
contempt petitions and a public interest
litigation have been filed : these three peti-
tions have been adjourned till July, 1992.
One of the contempt petitions alleges that
the demolition of structures at Ayodhya
and the clearing of the debris are violative
of the Supremie Court’s order of 15 Novem-
ber 1991. The other contempt petition
alleges that the acquisition of land at
Ayodhya, the handing over of possession
of land to the Ram Janmabhoomi Nyas,
the demolition of structures and the con-
struction of the wall are violative of the
Supreme Court’s order of 15 November
1991. In any discussion on this subject,
this aspect should be kept in mind. I also
bhope no action would be taken by any
party which would violate the letter or spirit
of the various court orders relating to the
RIB-BM issue.

The subject of Commupnal Harmony :
Ram Janmabhoomi-Babri Masjid issue
had been considered by the Standing Com-
Rittee of the NIC at its meeting on 23rd
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June, 1992. After deliberations, the Stand-
ing Committee recommended that a meet-
ing of the full NIC may be convened to
consider the subject. Accordingly, it is
proposed to hold a meeting of the National
Integration Council on 18th July, 19592.
Serious concern has been caused by the
recent reports that some further develop-
ments and construction work are being
planned in the Ram Janmabhoomi-Babri
Masjid complex at Aycdhya. Reportedly
the plans include the construction of a
platform or base, and pillars at the shila-
nyas site and.the demolition of the police
control .room. Meeting and sammelans -of
some oragnisations connected with the
plans for the construction of the proposed
temple are aiso understood to be taking
place at Ayodhya. Reportedly a decision
has also been taken to change the name
of Temple Construction Committee to the
Temple Renovation Committec which 1is
being viewed as an attempt to open the
way to temper with the disputed structure.
“Chaturmas” is expected to be observed
al Ayodhya from 15th July, 1992 and a
large congregation of religious representa-
tives is likely to assemble in the RJB-BM
complex. Keeping jn mind the serious
nature of these reports, 1 have written to
the Chief Minister of Uttar Pradesh on 7th
July, 1992 expressing the hope that the
Slate Government will ake adequate
security and other arrangements for ensur-
ing ihe safety of the disputed structure and
preventing any - untoward incident from
taking place. Further I have expressed the
hope that the State Government will ensure
that nothing is done which will violate
the letter or spirit of the Court orders
passed in relation to the RJB-BM Issue.

SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Mr. Chairman, may I seek clarifi-
cmiqns ?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : There are names
here. I am calling them. Mr. Sukomal- Sen.

SHRI S. JAIPAL REDDY : Sir, do you
lind my name there ?
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SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : You are voting with them and
you also want to speak on this issue.

. THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : T want the Mem-
bers to be brief.

SHRI SUKOMAL SEN (West Bengal) :
T will be brief. T want to seek three or four
clarifications. Sir, this statement gives some
facts, but it is a very serious issue. Serious
developments are taking place at the RJIB-
BM complex and even today’s newspapers
also give grievous news about what is
happening in the complex. Sir, the point is
that the BJP-Government in Uttar Pradesh
are neither respecting the court order, nor
are they listening to the Central Govern-
ment, nor are they paying any respect to
the National Imtegration Council which is
meeting on 18th of July, only a few days
hence. In this situation, from the statement
T find that the Central Government is
taking almost a helpless position. They are
writing to the Chief Minister of Uttar
Pradesh. Already the Central Government
had talks with the Chief Minister of Uttar
Pradesh; a team of MPs and Members of
National Integration Council had visited
the spot: their recommendations had been
circulatgd to the MPs; now, the NIC is
meeting on 18th. . July; the court case is
pending: even then the Uttar Pradesh
Government is going ahead. Now, today’s
newspapers say the canopy over the shila-
nyas site has been removed and the Vishwa
Hindu Parishad has called upon the people
to mobilise in large number to take part
in karseva. This statement also reveals that
many security structures are being demoli-
shed and others are not properly working.
In  this situation, the Home Minister
has said that he has only written to -the
Chief Minister of Uttar Pradesh. Can we
expect that, when for the last several
months they are not listening to the Central
Government, they are not respecting the
court order, they are not paying any respect
to the NIC, after the latest letter from the
Government to the Chief Minister, they will
show any respect to the Central Govern-
ment or abide by the Central Government’s
decisions and instructions or court order ?
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T apprehend that they will not do because
they have made a promise in the election
that they would construct a temple. So, to
keep up the election promise they will go
ahead, at any cost, with the construction
of the temple. It will create a Very serious
situation in the country. The communal
situation is highly disturbing. The minori-
ties, not only in Uttar Pradesh but else
where in the country, will feel totally un-
safe, particularly because they feel that the
Government of Uttar Pradesh can work
at their will against the interest of the
minorities, they can defy the instructions of
the Central Government, they can defy the
court order and they can defy even the
NIC. In this sitnation, the minorities will
feel “totally helpless and ' demoralised. In
this situation, I would like the Home
Ministe; to state what he is going to do
force the Uttar Pradesh Government to
desist from constructing the temple and
restore the demolished structure there so
that the court order is properly followed
and to see that whatever would be decided
at the NIC meeting which is scheduled for
18th of July will be properly respected by
the Uttar Pradesh Government.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Hon. Members,
according to the circular, we have 9 names
and over and above these we have received
seven more names. Totally there are 16
people. If I go by the rules, only nine
people can be allowed.

SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Go by the rules.

THE = VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Okay. 1 again
request the hon. Members to be brief. Mr.
Jaipal Reddy.

SHRI1 S. JAIPAL REDDY : Sir, our
Home Minister has by now become very
famous for his homilies. He time and again
comes to this House with statements of
good intent. The question today is whether
such statements are sufficient for the occa-
sion. Are the statements intended only to
deceive the people in regard to your own
motives ? I may draw the attention of the
Home Minister in regard to the disputed
nature of the Shilanyas site. The Shilanyas,
I am obliged to recall, was performed at
the disputed site when the Congress (I)
was in power both in Lucknow and in
Delhi .... (Interruptions) ...

SHRI PRAMOD MAHAJAN: Your
own V.P. Singh did not say this.

SHRI S. JAIPAL REDDY : With due
deference to the sentiments of Pramodji,
I would like to say that the High Court of
Allahabad held that to be a part of the
disputed structure and now a platform is
being built around the Shilanyas site which
is a part of the disputed area and the
Government of India does not have the
courage to refer to this activity in its own
report. Therefore, I would like to seek a
clarification from the Home Minister as to
whether he is aware of this particular
development,
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SHRI S.B. CHAVAN : That is contain-
ed in my statement.

SHRI S. JAIPAL REDDY : This state-
ment is superfluous because the violation
of law that has been indulged in by the
UP Government with perfect impunity
during the last 12 months has been well
documented in ths report of the Bommai
Committee and this Government could never
act on the Bommai Committee report and
the lame excuse given by this Government
for its studied inaction on this front was
that some petitions had since been filed in
the court and that the whole thing was sub
judice. Our Home Minister who is a
special expert himself has trotted out lame
excuses and deferred the case and now ex-
presses the fear that the digging which is
now going-on could eventually lead to the
collapse of the disputed structure.

And he is referring to it in such a cool
way that his blood boiled. He himself
referred to the fact that security installa-
tions which were meant to maintain the
status quo at the place have since been
dismantled. Since all these facts are well
known, we would like to know as to what
the Government of India would like to do.
1 would like to know whether the Govern-
ment could not move in the matter by
treating the whole disputed area including
the disputed structure as a historical monu-
ment, which it is.

SHRI PRAMCD MAHAJAN: Of
what ?

- SHRI S. JAIPAL REDDY : We shall
await the Court’s judgement.

SHRI PRAMOD MAHATJAN : Historical
monument of what ?

SHRI S. JAIPAL REDDY : Of both
Ram Janmabhoomi and Babri Masjid.

SHRI PRAMOD MAHAJAN: How
can it be both at the same time ?

SHRI S. JAIPAL REDDY : Why not?
Both of them are there,

SHRI PRAMOD MAHAJAN; It is a
national humiliation,
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SHRI S. JAIPAL REDDY : I do not
know about the notions of national humilia-
tion of Mr. Pramod Mahajan.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please ignore it.

SHRT S. JAIPAL REDDY : The point
is, will the Government of India initiate
action to take over this place, this entire
place including the disputed structure, as
a historical monument ? And the Govern-
ment of India is competent to do this under
Article 49 of the Constitution. Every time
you cannot call an NIC meeting to get the
Members treated to homilies of this kind.
Are you in a mood to act or will you
merely ponltificate ?

PROF. SAURIN BHATTACHARYA
(West Bengal) : Mr. Vice-Chairman, Sir,
I think if we wanted something positive,
something reassuring, from the Home
Minister regarding the explosive situation
at Ayodhya and Babri-Masjid, we have
really been disappointed. QOur Home
Minister, who is otherwise a very out-
spoken Minister, in this particular case,
has spoken, so to say, tongue-in-check,
which was not expected of him. As you
know, the Left Parties have always been
against things like the imposition of Presi-
dent’s rule and other things., Therefore,
that question does not come up. But the
guestion is that the nation has a certain
commitment to certain valtes—secularism,
non-communalism, the right of every
people belonging to every religion to prac-
tise their own religion and not to cause any
hurt or wound to those practising any reli-
gion. But really at Ayodhya, day by day,
a situation is -being allowed to develop.
Now all the efforts of the Government of
India seem to be completely at no purpose.
The Court’s orders should not be allowed
to be violated. The religious site of anyone’
should not be allowed to be violated. Let
there be a negotiated settlement. Let there
be an honourable settlement. But every-
thing is going to the winds. That is the
situation in regard to Babri Masjid and
Ram Janmabhoomi. As the hon. Member,
Shri’ Sukomal Sen, pointed out, the head-
ling in the newspapers today carried a
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report that the structures that are being
builf have almost reacdhed the final stage
of suffocating the Babri-Masjid structure.
- The Government of India could not
ensure that’there would be no encroach-
ment on the Babri Masjid stmictire. For
the purpose of promoting tourism, -certain
lands were .acquired and now it is seen
"that these lands were acquired only to
.suffocate the Babri Masjid.

THE VICE-CHAIRMAN (SHRI H,
HANUMANTHAPPA) : Please conclude

PROF. SAURIN BHATTACHARYA :
Y am concluding. The Babri Masjid struc-
ture will . remam and secularism will also
remain. If the Home Minister is not able
to take a forthrlght stand, at least, can he
say--clearly—we will demand of him and
let him say very clearly—that this won’t
be allowed ? If he cannot do that, then
we miist raise our voice and protest against
this, scheming statement which is- not
_expected from the Home Mipister of this
'country.

SHRI GURUDAS DAS GUPTA (West
Bengal) : Sir, the statement of the Home
Minister clearly comes out with the
ominous development that is taking place
in Uttar Pradesh. But, while responding to
the seripusness of the situation arising out
of the violation of the Constitutional
provisions—actually, that is what is going
on in Uttar Pradesh—the statement of the
Home -Minister is totally weak, feeble, in-
adequdte and falls short of the require-
ménts. This only shows how weak the
Government is. Frankly speaking, there is
a growing conftradiction. in the situation.
And the growing contradiction arises out
of the violation of all norms of behaviour
expected of a Government established
aceording to law and this'is the contradic-
tion that the Central Government is facing.
Being confronted with such a v1olauon,
.the Central Government -is discharging its
Constitutional obligations by giving segmons
_that the delinquent Government in Uttar
~Pradesh shovuld dis¢harge its- ConStitational
obbgatlons, knowing full- well that its
advice is going to be ignored by it. TheIe-
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fore, on the one hand, there is a tfotal
violation and, on the other, there is the
feeble adherence to the Constitutional
obligation and within this contradictory
process, the principle of secularism, the
principle of one nationhood, the founda-
tion of Great India, are really becoming
the victims. You don’t want to interfere
because you are afraid as to what would
be the repercussions and, taking advantage
of our fear, that Government is carrying
on with its nefarious political game. There-
fore, the point that emerges is this: How
long is this going to be tolerated ? How
long ? For how long the violation of the
Court order is going to continue? For
how long the advice of the Central Govern-
ment going to be ignored ? For how long
this behaviour on the part of a Constitu-
tionally-constituted Government going to
be tolerated ? (Interruptions)

I hope that while talking about the in-
tolerance of the Government, at least the
honourable Members would sliow some
tolerance and would observe the norms and
procedures that we are asked to observe in
the House. Now, Sir, the violation is ignored
by them and it is being ignored delibera-
tely because they are too weak and feeble
and, as a result, the country is suffering
and the minority community is increas-
ingly feeling insecure.

THE' VICE-CHAIRMAN
HANUMANTHAFPPA) :
your clarifications.

(SHRI H.
Please come to

SHRI GURUDAS DAS GUPTA :
coming to it, Sir.

I am

Sir, I wish this House listened to this
important issue : We should not allow
intolerance to reach a point where it will
boomerang back. Therefore, how long is
this violation going to be allowed ? If you
are so serious that you would like to safe-
guard the Constitution, what steps would
you take to protect it? What are the
steps ? We are tired of listening to sermons
and we are tired of listening the incidents
that are taking place in Uttar Pradesh.

We would like to know what action you
would like to take. If you do mot like to
take action, please spell it out. Then it is
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for the public opinion to take care of the
casualty.

Therefore, Sir, I demand firm action
against the behaviour of the U.P. Govern-
ment. If necessary, the provisions of the
Constitution must be upheld and steps must
be taken to discipline the delinquent
Government. 1f it is necessary to promul-
gate an Ordinance or to pass a law or to
pass a Bill, we are ready to co-operate
with the Government. Let there be a Bill
in the House taking over the disputed land.
We are ready to co-operate. We are ready
to co-operate with the Government to
ensure that communal'sm is not pampered
and secularism is not victimised. We are
ready to co-operate. Therefore, T would
like the Home Minister to spell out his
programme of action. If everything falls
flat, Sir, then there should be no other
alternative but to dislodge the Government
because the principles of democracy can-
not be stretched too far. When the principle
becomes a casualty, democracy has to be
safeguarded in the country.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Shri K.L.

Sharma.

(Interruptions).

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh) : What is the
meaning of communism? We have a
federal Constitution.

SHRI GURUDAS DAS GUPTA : Sir,
a person who does not understand what is
communalism and what is communism
should have an orientation class.

DR. JINENDRA KUMAR JAIN: I
am talking of federalism.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Dr. Jain, Mr.
Sharma will take care of it.

=it gemetw wwi (fgwrae wEW)
ITGATETE Herad, g Fis ggdl J1T Al
2 fF wglear & T A g I A=
W 2 o gg o gge S Ry 2 fF
TaMde 7 wede faw § | WA AwEE
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TE T & § 5 aun-aug 9 Y S g
A faust TRAt ¥ swne § AT wgven
F fadtg & @ A A w© & ar zwd
qd GEG-GRT 9% S MIA9 &qmd @
g IR ¥ uF WA gifaq g g F
uF ot qifad 7€ $T g% «@fe fHe W
TIOY AT ST @ & | ®WU AT ATeqH
arg fracT E o 4 f& =gi W o
Ag Y G & F F agaed F QU7
R/ & U+ F1% TG0 i@ 7 71, 55§ qag
&, AfFT gI§ TS g 1 heay § 5T
TW R AE 1 HEATE BAQ & F afes
firar & SO, v &1 «E, LE gl
[T, I G FTA, FE AR §T FOT |
TH GE F1 FFEAE BT TG TF I
g ? ®aA wwEAE ¥ A4g 9%AT € F ggd
st wwiaw fig @ Ft 9w oawm S
o o7, F7 T8 0@ AT & 7 FITHATET
q gg amq g, 9 qenaw f6g #1 o<
& gua oY ? &g IFwew A& 3 oW W
TaAdHE MW qgt 4 wWe ¥ g 9g fa-
YF-AT TH FI @IS |

IUGATEET ALRT, TC HE H HIS
TIFHAA EH T FIE agT & T FTE IqHT
Arfeq A0 1 15 1 HIZH F1E § ST gHap
g o} Su% feare fodmow & gwar §
FIE A AT AT ALL, TS AT FG A
TR & I2FT 4 & & 12 F1 qrIReA
g owar | At # uw foE g
7g UH. WL EN AT FAEr Qv off 98
THE ST ATHT L FAIT T HIT arHo
TETEET F AR fqT a7 | 5g uA AT
FT KA FaT G & TS ! A TAHLHT
T FAE T Fr wReAIEE fwar 7 aed-
= q 1 FIES-HFE fFm 7 U G-l
q qEE § WIT AR FATRaaT T1fgg

agwat (o g@o dto Fegtw) : FwH
i TfFmET & UTIET F AW w9
#fgg |
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st geomiw TR (fgmvae s3w) o
FgY, @&, SiF g\

st fe¥eaEs (Asa 93W) ©  THC
YT F TTEH TI4AT § USTAAT § HIT
TEFAT T |

st WHIT REIWA © ST AST AT AT
IgT AXE FAT |

Jagangd (s gFo gAHAAWT)
I Fgq fqar § | AT S 7 F9A
fear 2

Gt FEOr ST WET WIS @l g |

T aT ¥, g fafret qigw ¥ 19
qedr & & #r ol 9% A% aie FE
foqrg araga E fF i AT U § AW
THSH A F FATT FT AL HIE AT
g1 & ? 70 ag Ar7 9 g fr gwa arferar-
HT & A0 MT Tq097 ITF 19 A7 I
3w ¥ €7 AWK giet AT gEWEAr ¥ qgt
qY §9FT g WX FIE AT TG gAT ?
AT H(T I TIW F sfagrq H7 sraa &
a1 & 78 T & Fg awar g F K wifa
g aud &, {5t qewraA @ owwe g,
faqdt FRTE T T& 0T § K9
fedfy Wt o°7 TAEHT F 9T TE @I & |
.. (cwmeaw) ..

At srofy WYY (W7 NAW) AT FAT
%, § geEr § A MC |

W gom = wwi - gEfac g€ aw
wgar § i aei - (s & @ fafaes
qrET ¥ 7 T T QT E | T I 90
1 ot fonid & fawy ot fewagfes g
FINRHE FEF I7T NF fafret T ¢
ft, SO IR T g 5 & Eeww
g ar & g w=m ? He stands by his
commitment THF T W1 T ¥ TE
# srearg dwd @1 & gwwmar g
Jg @ AT g@ A AW E | @ A1
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7 ® fe ST agi®rg g= faug 9 Fm
adY;, g W, da A, WL wegAA
o @Y, a1 T@d @I A ogw awr
9% T O ®T M FL Al Ig TS Arq
T2 | g T o e @ 2
IaF A1 7 TA FEAT & FF 7 T, gL
TAFT W FAIT, T T FIE ATET I
Fiade fear & ? 1 ¥ I &7 "
FIade fFaT § | TFIC I FAT B
T & FIH T @I & | 7T a1 &9
ST R Gl

SqmwTERs (St 390 gwet)
g AoAr [AdER T fifwn, saae
e 1 wigwT dfww |

Y JEF |1 WY : dYo o fig ¥ 4
ufan #1 g v ar . . (sreer).

st ST wgWe  sERqfsT fewgfes
wFL |

it o e wwi : gwefen feefee
R A1 I GO TS SI90 A8y qe
By g@ 7 faa ofan & gy
frar &, Sa% faeme @ FIE Fadiw g1
... (eawETw) |
faer=arg FAF T FIAT AT 0

ot wour wrw wat - 91 qF Ag TEAT &
fF ot IS %12 | &, ITH € F gra
= a1 dfvg, sw Ofafesarge T
FfTT; AGATE TF B3 WX I
S T=BT FIH FIET 8, TH TFT Jg
Tg g Fraracy ¥ ot agl qEwraEr
FMFT @ &, I U= IqIT qraw &
st #fgg | g

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : What is he saying ? Does
he mean that Home Minister’s statement is
a rumour ?
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THE VICE-CHAIRMAN
HANUMANTHAPPA) :
will take care of it.

(SHRI H.
Home Minister

T A UW WA (T qEW) -
JgaaTeTs S, I9 TgQ 3@ fawg 9%
T4t g% 39 g1 7 a1 37 a5 feafy gad
9 o e feafn faegs qsde @
TE ¥ 1 Sad ¢ qFr-fedt wE g, faewer
gq ¥T A ATl § W IAFT aTH F
AqTTH ATERH § FaEd #T ea1q d=AT
=g g

wga faarfag o w1 39 F AfER
Fgl A A1 w9 faafow wya gEwt
HfE 1 AT & | UF a7 ¥g qearel
gs & | 3@ SIS weAT TF FHgr qQ@v AT
fF ST THT UHATAT FY TS g 98 9ded
fawm & faw § @fFa w3 Far v ®/re
 ag uw Afax fam & fag g | faega
g & 7 §, A9 15 or-fodt ad ®
Fradr =i FET oy & U ufaw #571 St
gfafs 2, IO ATH  GIEFT AT FI
fem w ww sfeR Sforfgre afafa”
TS faarfeg g=r @ St gfge q1AT
T g wAfF ag S mEEdr ® g, s9fae
AT TEI FET & | T { FITAT =T8T §
f& a7 TT gl 9T WIg @I FT
eqrd Ml § 7 WAL AAT & ST TH AR
wfy foaT @91 & 7 I AW 98T I &

g =W, # HTH exva Gidaar
qrgar § fF IO _RW FT AXHT AIE
ol & g W g % oag wfex A
¥ fau wfaee 2, @6t @1 4@ @n
7Y T & AT 7 TE FEA! § ST AN
31 2, 3d fa=r< fvar o § =) fa=re
& ag fear war g fF gvT arg-aa
gfec &1 framr $@ & ar 39 sfqagar
T FIC0r IAL I FY LA FAFT THAT

TE |

[RAJYA SABHA]

by Minister 268

TN T AT Trgar § o5 ozm o ae
1 T WY HTIFT £q79 T § HI AT
TOGHT eArT T & a1 AT 40 FTHAVE
T2 0F A AN T AGH eA17 F ACAI
|ATEAT § | =7 &eehe § I § 9l a1
AT FIOFET S T Ey F GEwd
g 1 fg<t adq 2zdz & &9-3 ¥ 9U-3
q FE TAT § -

“stemt ® oww @ -y
afesrz oft@e & aw g
famrg e famiy 14 @
F GEAT FArF Gy Ay
foid & awie foafs dev
grwin g "

fohT T@® =TT FFT TT T -

“gfafa 1 7 339 F HiGT AR
afafs w@~ =1 faoig foar g,
foad faanfaq @ § 3TH<
FA X VET Feq F 9979
FET A @I AT WY o§ "

fee 3gd =d F@r AT Yo

“gavear # fEAF 15 JA1E, 1992
§ Aty wArd ST Y
aqeAT & WX Uw 9w oqfy
T wicsrs qfzae & afds
afaffaal #1 ¢F aga o<
T @ AT GWTEET & 0

#g I dzq @I B AT9A 7 & |
&1 | 7g STATT AEN AR GIA T8 AT
qEW;, QU FW Ag WIAAr =g fE
g St FAS WOE 9w g UK
AT AT IFE GE AT FC RO
T T F AERASL dgT 9% WIS
i< feafa 7 940 219 O/, IaaT AFIE
#F fae mgw 47 FEGE FT E, TART
FOT qaA™ FT FT FL 7
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oifgT &, § % T KR B0 Mgl
g | WOy IO FRT T gL § T8
foaet srfra &7, gt &5 | 99 wdE)
9% IO TW AT T T FE &q07
&1 famr g 1 a1 AT ST WA WK T

#1 g, ag aran fwaar @@ gWf, ST ogE,

g o s SfEsar 1 gerEng o

At AgEE @6 R (FY
TEW) : ATEE AFTAA |IGE, HTATLaT
g faffeet qrga & o1 et @ede
fear &, a8 ag snfex g@r & ff uw
SR gfa-qradt aferg F1 ST FIodEs §
guq foared ggaa Ia g_9 &1 JrfAg
¥ w3 faareait 1 & ¥ W fafqex
ATgT ¥ @I AIT E2AT H TqT § -

“The State authorities have constructed
a wall, enclosing a large area around

the Ram TJanma Bhoomi-Babri

Mas;jid.”

fer e gm fafaeex argw
J #gr ¢ 5

“In March, 1992, the State Govern-
ment undertook demolition of addi-
tional structures in the Ram Janma
Bhoomi-Babri Masjid complex, re-
portedly leaving only the Sitakoop,
the Shilanyas sile, Vishwa Hindu
Parishad’s Kirtan Chabutra and a
portion of the Sakshi Gopal
Temple.”

o oF wg gw fafqex aga
Iaz g M-

“Serious concern has been caused by
the recent reports that further deve-
lopments and construction work are
being planned in the Ram Janma
Bhoomi complex at Ayodhya.”

IS U AC L TA N L O

“Reportedly, a decision has also been
taken to change the name of the
Temple Construction Committee as
Temple Renovation Committee,

[8 JULY 1992]

by Minister 270

which is being viewed as an attempt
to open the way to tamper with the
disputed structure.”

T T Ay I wg @

“The possible adverse effect of these
developments on the security of the
Ram Janma Bhoomi-Babri Masjid
structure has been brought to the
notice of the State Government
from time to time.”

7 g fafaes aga & srawn sgan g
fF u% Frasg o ug faeeaeh
TH @ WX WIqY @ qeade ¥ <on
¥ 7g /1T @047 § &l 37 o’ fe«rs-
Tfaal F qAAFE AT Ve TaAdT F
Ao & FT1 CF9A faar § 7 qav aveqn
giar § f& g3 wewsir gamg o amiw
amrme & g2 g W Ag faema s
TR A & HR T & FT AL gl 2 |
FIE & WMET &F fgmeataat 1 39
wTde | f% § | 9% 189 qrasg aohs
goaa o fenadl ghaa & areF ¥ T8
T TE AT 8 ) a1 3' aE ¥
gEAT W GWIWE A @A, UE
OR1E GATATF ATH g WX AT =81
d® & s § fRe afi wewr g
EICRUNIE IS COE | SO I ey
3% sa@is &fafeg 59 8 R 39 % fac
TR g F% F fau 3o qaq 9 AT
e AT GIHT HUA] FLAIAT & THT |
fagren 7 gw fafre giges § ==
HEM fF AT B BT H ALY [
g &1 fawmis ST 3@ arg &7 Hiferar
g & 98 7 Fracas g aradt qfeeg
¥, Ig AT FT AT @ |

3o fder gAIT A7 (Aer w3W)
ATAT FE TARHE T GIEAT FT Y FLATAT
T oA A ... (SmmEw) ...

SHRI S. B. CHAVAN : Mr. Vice-Chair-
man, whatever facts are there with the
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[Shri S. B. Chavan)

Government, 1 have brought them to the
notice of the House. 1 have the constraint
because matters are pending both in the
H.gh Court and the Supreme Court, includ-
ing the contempt petitions, but we are trying
our level best to see that we are able to
maintain the best of relations between the
State Government and the Central Govern-
ment,

/ _
Wl igPR AT W (I ARY) ¢
HIgWAT AgE @ FT aTA Nt T AT

qea & @Y |

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Your name has
not come to me. (Interruptions). I am sorry.
1 have got the list, but your name is not
here.

SHRI S. B. CHAVAN : I believe, we will
have to follow this tradition of having the
best of relations between the State Govern-
ments and the Central Government, (Inter-
ruptions). Since, 1 am very much interested
in having very cordial relations between the
State Governments and the Central Govern-
ment, most of the hon. Members feel as if
the Central Government has become totally
helpless in the matter, you are just advising
the State Governments knowing full well
that your advice is not going to be heeded
by them. I am aware of the fact ....
(Interruptions). Beg your pardon.

SHRI SUKOMAL SEN : You are com-
promising with communal parties. (Inter-
ruptions).

SHRI S. B. CHAVAN : Don’t be impa-
tient. You have raised your points. Let
me have an opportunity of reaching to some
of the points which you have raised.

Sir, I was on the point of maintaining
very good relations, knowing full well that
the State Government seemed to be bent
upon not heeding to the advice given by the
Central Government. I have made this point
absolutely clear in my statement that a
security plan prepared by the Central
experts was sent to the State Government,
requesting them, in order to fortify the
disputed structure, it would be better if

[RATYA SABHA]
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these security measures were taken. What
is being constructed as a kind of part of a
temple structure is being stated to be the
security plan which was given by the Central
experts, I am sorry to say that there can
be no other distortion of the facts than what
is being stated and that is why I had to
tell the Chief Minister that this was not
correct. In fact, what we had requested you
was to have the wall constructed round the
disputed structure so that any unsocial
element, any person who is interested in
destroying the disputed structure, may not
succeed. A very disturbing feature which
has come to our notice is the digging which
is going on very near the disputed structure.
When the Committee of the NIC and the
Members of Parliament visited Ayodhya, the
digging was only up to 10 feet. Now I am
given to understand that it has gone almost
20—24 feet. If within this area water
accumulates, if it can flow by natural gravi-
tation then, of course, the problem should
not arise. But if by chance water is allowed
to be accumulated in that area and if it
seeps into the foundations of the disputed
structure, whether it will have any adverse
effect on the whole structure is a matter
of technical detail. I have requested the
Chief Minister to go into this aspect and
let me have the technical ....

SHRI1 SANGH PRIYA GAUTAM : Point
of order (Interruptions)

SHRI S. B. CHAVAN : There is mno
point of order in this ... (Interruptions) . ..

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down:

SHRI S. B. CHAVAN : 1 am prepared
to concede to you. If you have anything to
say, I will sit down and you have your
say. Thereafter I am prepared to react to
the point. But plcase don’t interrupt me.

Things are becoming very obvious and
that is why I am constrained to observe that
things are going beyond a limit. Whether
the Central Government, which is wedded
to principles of seculorism, is going to keep
quiet or take any action is a atter on
which the Government of India will have
to take a decision very soon. T don’t think
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we can possibly delay matters in this be-
¢ause, God forbid, if the disputed structpre
itseif gets affected, then merely because
the matters are pending in the courts is not
concerned, That is why, even at this stage
I would request our friends who are in
the Opposition to kindly try to persvade
the State Government of U.P. ...

SHRI GURUDAS DAS GUPTA : Not
the Opposition, Mr. Home Minister, a
section of the Opposition.

SHRI S. B. CHAVAN : . and not to
precipitate matters. In fact, we are interested
in averting a situation. We are not interested
... (Interruptions) ...

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Don’t disturb what we are
doing.

(Interruptions)

SHRI S. B. CHAVAN : We ure not inter-
ested in precipitating matters. Knowing full
well that it has certain legal and consti-
tutienal obligations also, I am requesting
all our friends to keep restraint and not
to increase the tension. We are interested
in finding a negotiated seitlement, which
seems to be rather a difficult proposition
ai this stage. I am waiting for either the
High Court or the Supreme Court, even in
a contempt case also if they have to take
a decision ; at least there will be something
in our hands as to whether they have
violated or they have not violated. Let the
court take the decision and tell us. But if
there is a torrential rain and we merely
keep quiet over the matter, that is also
another aspect which we will have to consi-
der. Whether it is violative of the provisions
of the Constitution is a matter on which I
have a definite information. I don’t think it
will be proper on my part to say anything.

I would still request the UP Government
to honour the commitment which fhey have
given to the NIC. The hon. Member, Shri
Sharma, very innocently says that “almost
everything has been honoured, whatever
was assured to the NIC has been honoured.
I would request him, don’t consider this
only from a partisan point of view ; take a
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national view. What fall-out is
it going t6 have on the nationaul
politics ? 1 am sure that you are
also equally interested in preventing that
kind of a sitvation. Government is very
much interested in seeing that the tension
is not allowed to rise, that we are able to
maintain very good relationship with all
the communities and that communal
harmoeny is restored in the country. I am
surc that if .... (Interruptions).

6.00 p.M.

SHRI S. JAIPAL REDDY : Mr. Home
Minister, you made a statement, and again
you made a speech which is not at all
different from the statement. You are not
telling us whot action you will take
(Interruptions)

I wouid like to know how long the Home
Minister will keep dabbling and quibbling
... (Interruptions)

SHRI GURUDAS DAS GUPTA : What
action is he going to take ? ... (Interrup-
tions)

SHRI S. JAIPAL REDDY : What specific
action is he going to take?

SHRI S. B. CHAVAN: If the hon.
Members have understood ... (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : If you have
heard my statement correctly, I can assure
you that there is a definite line of action
1 bhave indicated. If you don't want to
understand it, it is entirely up to you.

SHRI S. JAIPAL REDDY : No, no. We
did not see any definite line of action. You
said like this on a number of occasions
in the past. You took no action. The report
of the Bommai Committee is there before
you. You did not take any action. Yoo are
compromising with them. (Interruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. JAIPAL REDDY : It was a
committee appointed by the Ministry, the
Government of India.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : You have already
said that.

SHRI 5. JAIPAL REDDY : No, no. The
point is that I suggested that the entire dis-
puted structure could be taken over as
a historical monument under Article 49 of
the Constitution of India. Let the Home
Minister attend to that.

SHR1 MOHAMMED AFZAL
MEEM AFAL (Uttar Pradesh):*

SHRI S. B. CHAVAN : I don't think
that there is any scope for any additional
clarification.

alias

SHRI MOHAMMED AFZAL dlias
MEEM AFZAL :*
THE VICE-CHAIRMAN (SHRI . H.

HANUMANTHAPPA ): Mr. Afzal will not
go on record.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL : *
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : You remove that
from the record.

SHRI MOHAMMED AFZAL dlias
MEEM AFZAL : *
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : If you don’t want
to listen to the statement, Mr. Afzal, please
sit down.

SHRI S. B. CHAVAN : I strongly prolest
against the insinuation made by the hon.
Member, Shri Afzal.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : It is not on Te-
cord.

SHRI S. B. CHAVAN : I don’t think it
is called for. Actually these are statements
of facts. If you are not prepared to under-
stand the statements as they are given to
you and you are prepared to go to the
length of saying that these are all false .. ..

SHRI MOHAMMED AFZAL alias

MEEM AFZAL : *

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : You cannot force
me.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL : * )
THE VICE-CHAIRMAN (SHRI H.’

HANUMANTHAPPA) : Mr. Afzal. don’t
argue like this.

SHRI MOHAMMED AFZAL dlias
MEEM AFZAL : =
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : 1 don’t think that
you are going to force me to say what you
want me to say. It is my statement. Accord-
ing to my wishes I will give it to you.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL : *
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : Please sit down.

SHRI MOHAMMED AFZAL
MEEM AFZAL: *

alias

SHRI S. B. CHAVAN : I don’t think I
should yield to the hon. Member.

SHRI MOHAMMED AFZAL dlias
MEEM AFZAL : *
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : Please sit down.
SHRI MD. SALIM : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Nothing will go
on record.

SHRI S. B. CHAVAN : Though I have
indicated very clearly . ..

SHRI GURUDAS DAS GUPTA : Mr.
Minister, ...

THE VICE-CHAIRMAN
HANUMANTHAPPA) :
Gupta.

(SHRI H.
No, Mr. Das

SHRI S. B. CHAVAN : Just a minute.
Let me finish. In two, three sentences T am
going to finish.

*Not recorded.
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Sir, we are wedded to principles of
secularism, and any violation of the secular
principles we are not going to put up with.
I can assure this House about it.

SHRI GURUDAS DAS GUPTA : How ?

SHRI S. B. CHAVAN : About what
steps, I would not give you the details.

SHRI GURUDAS DAS GUPTA: Mr.
Minister, ... (Inzerruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : No. Mr. Gupta.
You cannot intervene every minute. You
cannot interrupt every sentence. Please sit
down.

SHRI GURUDAS DAS GUPTA : He is
yielding.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : He is not yickd-
ing. Please sit down.

SHRI GURUDAS DAS GUPTA: Can
you clarify in what way you are going to
take care ... (Interruptions) What is new
knew in it ?

SHRI S. B. CHAVAN : I would not be
able to detail out on what line we propose
to take any action, but I have assured this
House that the democratic and secular
principles are definitely going to be
honoured. ... (Interruptions).

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : I am sorry. Please
sit down.

SHRI S. JAIPAL REDDY : 1 protest
against the Govtrnment’s inaction.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : You have already
said that (Interruptions) Now, let us hear
the Leader of the Opposition, Shri Sikander
Bakht, for a minute.

*t fewT e : IS0 AEE F OF
FdET T fagwa 7 9w FTAr SrEan
g ... (wweww) ... & argaran 5
I% 489 $TATEE  * TN & A g7 |
FASIET GTFT AL - . . (WaaER). . A
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Ay A AT A S A2 1. . (=mEEw)
L8O aTa gfid W JEE
wF GiT T 9 SR 3g e oWy
T # WTaw ¥¢ @ 9 e aga @
wfgentd #Y | aga a0t &Y TH F ML |
IrewTRR  (t g0 ggAacTaT)
&, 7Y, fadee a=T q1ET |

st fewry d @ Tg e Senor
g A fggwa & &1 gfd 1. . (sqeate)
% fqae &F w138 T qIgd | 99
dgs § 78 W9 A AT 9% AE)
M 1. .. (HEEe) FEOT FEE-wE
I 78 T fF. . (smmam) . | S
aTqor TE FL W@ §, T IR A O
A | § ) SN O FW-HW a8
T f5 &Y wer N faom +@ =@
9T SETET qer A 1 R IEr Ae)
Afgrsil aX 9@ &t 3 Fg FO 5 aE
St T AT § Juwt W e 30 | UF qige
IUT A q I ooy g ai
FTEY | IA AHH TT ATIHT AGH FF(AT
& warfas T T § | 79 T < 5w
g FLATT g & foa §a1T § ar 7Y ?
& =mgan At 6 aTEE A 0T 9 939 @
g TR aHaT | fedr frew #7 guwy
T g | T Ay @ 5 osma A o8 §,
TH § AR 9T AW AT g, HAQAA
SR I AT AVEH § W FHT v 2
& geiiaew & g7 | 97 g Gar aovar
g
“qg wftr § @1 wgwT™, arsSE
| T oA g,
TAld g F AFRAFEE 47 o 2
o gt st )
a gwwr 7 ] AT Fww @I AN
HITHT AT T 78T & 1 qg ST § 7A@
oSt A%, g GIAGIT AL & @FaT |
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[ Fermra =wq]

=t WigEHg WS A A FFA A0GA
- (Fmagwm)...... ..

JuawrsE (SN E¥e gawAaral) -
N fsd, qF sty S 1. (FaEEE).
a7y afsd & e <gr § 1 S Tl gE ® ag
AT X W E | GFd Tl | < fawe
wgi Ao gEF smawl A frawc faan
ar | GFFET SwE o AT YEFOT @ |
G IAET A TR, TG TAT T TH1 & |
(waumA) =i S fawz . (SwEaw) ..
o ata @r gfta 1 w9 & e &
fad oamr  frerdfedes 9o T § |

1t is your maiden speech. I am parmit-
ing you. Why are you getting angry ?

oft AigrE WY @W: WY, 99

TEAGAID AL aTREsr grgd &1 FmA
qgT ATfER # SR I FET ¢ IEF! araag
& fm 7 arde #1 9% fafset =1 18
HET AT AT | TH T QTHIR &1 @
o 9 MAG F qgT T F qUAIL gAY
# S argan g 5 A1owr 78 #igsaa-
ATHT 9T Jg F=T AT @ AT THHT qAwE
9 @i qF =T AT | qH miEE w
gz arg war g & -

“gu wrAr R MR T T AfEA,

@ g ST g7 qEET @eT g a% |7

Aga, | = e FEEn =gl
g fF wioy dew TaAAe uFUEd 4N
aET AN A [ FET IET UF ST 04T
g1 | §AX I AT FERIT A I ATH
# fad geFt ArENY Fw T |
ar & S = TEan g F o owmay 61
FIE A agi G ? 7 Ay G § AT
Fgr ST @ard g1 @Y §, S arag frad
ST @ §, W 98l AfeeE 1 F1E A
g &1 W ¢ ar ug fray =i ow =
FIAT ? TEHT TEES Fal TF FL A 7
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=9, § TF 919 HI FFAT A0EAT §
TH T I3 SO VAN § 0F wrawiEmi
ast g5 ] |

THT MIAMG | ST B AHATT T
T4 | UF qEAAIT A oarsfFa OF i1
AUIAIT F A1 FE T, I99 SRR
TF 1 | PG F @ |ry FT FA g |
|TE [ ATH Fgal g fF aryg Y gaerReAl
T ST QT oW | 99 FEH A THe H(Zo
oo fFor, guR fodl Fr arReg ALY
femr W= of= @9 gEwEEl #faw
T g @ firgare &< faar i @ifs
IqH Ao Ho o F AT HIT g HY
mfw faq s @ g o Fo Ho H
3 THIET § AT |19 F ) a8 I|iv
a8 wex frar a1 & fegmars &Y us
TeREqr Faraq frgd g feew § @
W@, g fFew v ageite W, aum
N, HIT AE FAWM | WS FH A
T8 T F Wl G W@ R IWI @
g\ A AR & zwataw fafreex @rem
q FFA AT § IF ATAF @G AT W R,
JAFT FE AAET SaTd AgY uT G )
TUFHT 1 AN F1 @9 74T g, 9 q4E
FT AgT GATET FIH G4 AT g | WS
9 arli@ &F WIF TH FIE AW
ST AT 9UQIT AT AL 7 TH IE ¥ ST
W g wrar g, ¥g wifed goene
Ag & F T1F W FOE |

© (AEaTEE WRAT G267 AER @ 99 )

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned -at
twelve minutes past six of the
clock till eleven of the clock on
Thursday, the 9th July, 1992,



